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14.37 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SEVENTY-FOURTH REPORT 

Shrl Hem Raj (Kangra): r beg to 
move: 

"That this House .. grees with 
the Seventy-fourth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 24th November, 
1965 .... 

Mr. Speaker: The question is: 

"That this House ngrees with 

the Seventy-fourth Report of the 
Committee on Private Members' 
Bill. and Resolutions presented 

to the House on the 24th Novem-
ber. 1965." 

The motion was adopted. 
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MOTION UNDER RULES 388 RE: 
RESOLUTION ON INDIA QUI'ITING 

THE COMMONWEALTH 

Shri D. N. TI_ry (Gopalll8.nj): I 
beg to move: 

"Tha t rule 30 of the Rules of 
Procedure and Conducl of Busi-
ness in Lok Sabha be suspended 
in its a,pplication to the Resolu-
tion regarding India quitting the 
Commonwealth moved by Shri 
Bhapat Jha Azad on the 24th 
September, 1965, further debate 
on which was adjourned on the 
12th November, 1965," 

On 'that day, I was not allowed to 
move the second motion. 

Mr. Speaker: That could not be a 

ground. 
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Shrl Har! Vishnu Kamath (Hash an-

gabad): Sir, I rice on n point of order 
May I, at the outset make it clear 
that I yield to none in my desire to 
ensure that this important resolution 
.of Shr; Bhagwat Jhu Azad is discus-
. sed in this House not for 3 hours, but 
for 3 days even. None will be hap-
pier than I if that is discussed in ex-
tenso and threadbare. But may I sub-
mit in all humility that the House 
would be setting a bad precedent if 
rules are sough t to be superseded, 

.sidetracked and by-passed even 
though it be a very important reso-
lution? 

Taking the point made by Shri 
Limaye first, if my memory serves 
me right, what you said on 24th Sep.-
tember was that this resolution of 
Shri Azad would be taken up in the 
next session. If my memory does not 
betray me, 1 believe you also said 
that it would be taken up on the first 
day set for private members, bills 
'and resal utians in the next session. 

Mr. Speaker: 1 only said it would 
be a part-heard resolution. 

Sbrl Harl Vishnu Kamatb: That 
means naturally, it would come up 
.on the first day set for private mem-
'bers' resolutions. According to your 
direction, it was set down on the 
order paper. Then l\ motion was 
brought forward by Shri D. N. Tiwary. 
A substitute motion was brought for-
ward by Shri Shree Narayan Das, 
which W'aS ultimately carried and the 
other one te11 through. So, there can-
not be a complaint on that score, as 
alleged by Shri Limaye and Shri Ba-
nerjee. that your direction has been 
set at naught. Your directions have 
been carried out, but the House de-
cided that it should not be t'aken up 
thn t day. Then the rules came into 

ti~n  Today my friend, Shri 
Tiwary has moved for the suspension 
,of Rule 30(2), under rule 388. 

The DepUty Minister in the Minis-
try of Law (Sbrl JagaDatba Rao): He 
has moved for the suspension of both 
sub-rules (1) and (2)-the entire 
rule 30. 

Sbri Harl Vishnu Kamath: The 
Order Paper says only sub-rule (2). 
If the entire rule ;s sought to be sus-
pended, there should be an am""d-
ment to the motion on the order 
paper for which notice is required . 

Sbrl Bhagwat Jha Azad (Bhagal-
pur) : For the suspension of sub-rule 
(2) he has given notice. For the sus-
pension of sub-rule(!), he has moved 
with the permission of the House. 

Sbrl Harl Vishnu Kamath: The 
notice given on the last day lapses, 
unless it is renewed. Today's notice 
is only for sub-rule(2). 

Let me have your undivided atten-
tion, Mr. Speaker. Ido not want that 
the House should set a prt.''Cedent 
which might boomerang upon the 
House sometime in future. Now the 
entire rule 30 is sought to be includ-
ed in the motion, and not merely sub-
ruie(2). If it has your consent, we 
can proceed further. It is left to you. 

Mr. Speaker: am considering it. 
He may continue. 

Sbrl Harl Vishnu Kamath: If 
the entire rule is sought to be sus-
pended, there will be more or less a 
complete vacuum in which I do not 
know how you Or I or the House can 
function. Nature abhors a vaCuum; 
science abhors a vacuum; everyone 
abhors a vacuum. There will be a 
vacuum of rules. 

Sbrl Vldya Charan Sbukla (Mata-
samund): It is suspended only for 
thet, purpose of the present motion; 
not for all time. 

Sbrl Harl Vlsbnu Kamath: Even 
with this motion, how can we pro-
ceed? I submit, the House having 
given a decision on this matter on 
the 12th November, it is not open to 
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the Hou.e to revive the decision in 
this session. For that rely upon 
rule 186(vi): 

"186. In order that 
may be admissible, it 
ty the following 
namely:-

8 motion 
shalI satis-
conditions, 

One ot the conditons i_ 

"(vi) it shall not revive discus-
sion of a matter which has been 
discussed in the same session," 

Now, Sir, the Deputy-Speaker who 
was in the Chair that day, on the 12th 
November, at the end of t ~ discus-
sion on the point of order railed by 
me said-I am reading from the sten-
"med copy ot the debate-

"Shrimati Renu Chakravartty: 
Let us understand, Sir, what hOA 
been accepted by the House. 

Mr. Deputy-Speaker: The de-
bate on the motion mov£"d by 
Shri Bhagwat Jha AZBd has been 
adjourned." 

That was the decision ot the House. 
"'Adjourned" under the rules means 
"adjourned sin. die". Unless and 
.ntH it is fortunate enough to come 
in the ballot again, "adjourned" means 
··adjoumed sine die", in term& at 
Rule 30(2). The phraae used there 
is "sine die", which means It i. ad-
journed without a date, It is adjourn-
ed indefinitely. Unle1"TUption). 

Sir, it attracts also, besidea Rule 
188, Rule 338 which says: 

"A motion shall not raise a 
Question substantially Identical 
with one on which the House has 
given a decision in the same 
session." 

Now, Sir, the House decided on 
12th November, a fortnight ago, that 
this be adjourned sine di.e. The 
Deputy-Speaker also .aid that It will 
have to seek its luck in the ballot for 
resolutions. Therefore, at that point 
CIt times, at that stace, the matter 

1950 (Ai) LS-7. 

~ 
was lefl there. Today the motion ill 
for reviving a discussion on this matter 
which had been decided in the se,," 
that it waa adjourned ~i  die. The 
decisjon taken a fortnight ago OIl 
this matler, as I said, was that the 
debate be adjourned .ine die and it 
should go to the baUot again. There 
are two aspects ot the matter: one ill 
adjournment sine die and the other ;. 
that automatically, ipso facIo, it g.,. 
to the ballot. That waa the declsio. 
taken. Now that decision is sough' 
to be aitered and discussion is sought 
to be revived on this issue. It mean. 
that it should not go into the ballot 
or, 10 to say, risk the ballot, it should 
get priori ty ~ t'hat It should come 
automatically. 

I wish, Sir, there was a rule tor 
resolutions 88 there hI 8 rule for Bill, 
deAling with c t~ o s tion and B-
categorisation. That would have beea 
the safcst, straightest and the be.t 
way. I do not know if there Is • 
rule for ~o ution  am not aware. 
I am rath,'r ignorant of that. For 
Bills there is a rule to put them Into 
category A and category B, and cate-
gory A Bills supersede all category 
B Bills, and they come on top. I do 
not know whether for resolution. 
there is a slmllar rule. 

AD bOD, .Member: No, 

Arl BarI VbIIuaa EaD.UI: Thft\, 
unfortunately, this relolution hal .... 
to be balloted agaln. 

Now, there haa been a lurprl .. 
oprung upon the House that Rul. 
30 (!) also should be suspended anel 
not merely Rule 30(2). I th'nk wlo-
dom has dawned too late upon the 
Member or Members concerned. 
They are in a quandary. an awkward 
situation and therefore, they seek to 
suapend the ~nt  rule. 

My initial objection i. thai tb. 
House should have not ice of the 
motiOn for ,usp"ndlng sub-rule (I) 
also of Rule 30. The House .houlel 
have adequate notice. 
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Shr! Bar! Vishnu Kamath: I do not 
know whether Shri Bagri has folloW-
ed me. I yield to none in my an-
Xiety .... 
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8hrl Har! Vishnu Kamath: Then 1 
eome to Rule 30, sub-rules (1) and 
(2). After sub-rule 30 (1) is suspend-
ed, what will happen? Sub-rule (I) 
say.: 

"When on a motion being car-
ried the debate on a private 
member's Bill or resolution is 
adjourned to the next day allot-
ted for private member's business 
in the same or next session. It 
will not be set down for further 
discussion unlcss it has gained 
priority at the ballot." 

If the HOUSe agrees to the suspen-
a10n of sub-rule (1), that goes. The 
Dext sub-rule is: 

"When the debate on a private 
member's Bill or resolution is ad ... 
journed sine die, the member in 
charge of the Bill Or the mover 
of the r('solution, as the caSe may 
be may, if he wishes to proceC'd! 
with such Bilt or resolution on a 
Bubsequent day allotted for pri-
vate members' business. give 
Rotire for reoumptiOn of the ad-

journed debate end on receipt of 
ouch notice the relatiVe prece-
dence of such Bill or resolutioa 
ohall be determined by ballot. .. 

1 do not know whether it i. in ord.,.. 
for a member other than the mov"" 
of the resolution to move a motion-
! am rather shaky on tha t point.-and 
you may decide On that point also. 

Both these sub-rules refer to the 
ballot. U, according to the motio. 
before the House-it is the onlT 
motion before the HOUSe and there i8 
no notice of the other motion-the 
sub-rule is suspended ultimately bT 
the House, what will happen is that 
sub-rule (2) of Rule 30 will dis-
aPP<'ar and rule 30 (1) will oper"t". 
That is the predicament in which, un ... 
fortunately, the important resolutioa 
of my han. friend, Sbri Bhagwat Jha 
Azad, will be placed. 

So, Sir, you will have to decide tw. 
issues. The Ii""t point to be decided 
is whether the motion for suspensioa 
Of sub-rule (1) of Rule 30 without 
notice is in order. Secondly, if rule 
30(2) is suspended by the: :"c"e 
ultimately, the point to be decided 
is whether or not Rule 30 () will 
come into operation, whether it will 
still stand. If Rule 30(2) is suspend-
ed, according to the motion that is 
before the House, sub-rUle (!) will 
still function, it will still operate. 
Therefore. sub-rule (I) of Rule 30 
w!ll still be in operation and under 
that this will have to go into the 
ballot. TherefO"e. on either J!round, 
as well 8S, on the other groun9 
which I have already stated, we can-
not revive the discussion. 

Mr. Speaker: Rule 30(1) had hael 
Its effect I a motiOn was carried and 
t ~ debate on the resolution was ad-
journed to the next day allotted ~ 

resolutions. It has not been put dow. 
now on the Order Paper because It 
had not gone to the ballot. 

Sbrl Harl Vishnu Kalllath: Now 
they seek to SUSPend sub-rule (1) 
abo. If I beard Pandit TlW1lI7 
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aright, he seeks to suspend both the 
wb-rule., the entire rule and Dot 
only sub-rule (Z). 

ShrI Bharwal ilia ADd: Rule 30 
.. a whole. 

8hrI Hart VlsIma Kamath: The 
Ilon. Member says that the motion 
is to suspend the entire rule even 
though sub-rule (1) has operated. 
Sub-rule (1) has operated and 
&he debate On the resolution was 
adjourned. I do not know how a 
nile which has already operated to 
its detriment. to its disadvantage, 
which ha. already worked, can be 
suspended Now? There are also 
Rule 186 (vi). and Rule 338 which I 
bave mentioned. 

Lastly. I would say that notice of 
tile motion, if it i. sought to be 
moved, to suspend sub-rule (1), is 
aecessa.ry, and that cannot be allow .. 
ed without adequate notice. 

11 b ... 

t~ m~, 1it 

;f\;r fWR: if ~ IfT<r ~ ~ ~ I 
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fiI; ~ 30 ~ oft I ~ if ~ '!iTt 
~ t m ~~~ ~ ~, wn: 

"'" '1ft ~ '1ft IfT<r ~, ~ q: ~ 
~ Iffil ~ I 

8brl Bharwat ilia ADd: May 1 
... bmit that the first point raised by 
8hri Lima),. aDd other friend. in-
eluding myseif was that because you 
lad given that permission on 24th to 
move the ResoJution, it was presum-
ed that this rule does not operate. 
Although our friends have argued, I 
_d not bring in any argument 111 
.apport of mY poinL 

I immediately cOme to the maliol\ 
which has been moved by S\lri 
Tiwary, to which Shri Kamath has 
taken objection. The ftrst argument 
of Shri Kamath i. that it Is a bad 
precedent. To this I .ay that it Ia ".,. 
very often but very rarely that th;' 
House has suspended the rules, """ 
that too under certain special circum-
stances. And that has been done not 
only in the elISe of "",olutions but in 
the case of other motions ,,1B0. 
Whenever the Hou... has f.lt thai 
the operation of this rule should ~ 
IUspended in the case Of lome motioa 
Or resolution, it has done it. There-
fore. to Say that this is a bad prec<'-
dent is not at all correct. M.y 1 
draw your attention to one particular 
inst nc~  In this very year. in the 
month of March when Dr. L. II. 
Singhvi moved motion in tllJa 
House, Shri N. C. tt i ~ moved a 
mo~ion that the debate be adjourned 
and he also mover! tor the suspen-
sion of this rule. Therefore. eVen in 
the case or resolutions t1ti~ rule haa 
b('en SUSPf:ndl'd. 'It lea..;t one", 
Therefore, to sov that this is • bad 
precedent i. beside the point. 

The .econd argument of Stui 
Kamath is based on rules 186(vi) and 
338. Rule 186(vi) lays that when a 
motion has been rejected by tht'" 
House. it cannot b. brought b.ro .... 
the House during the .ame .... ioo. 
I may submit that no such 0>01 ion 
ha. been brought before the Jlouse. 
There was no motion before the 
Hause to suspend ru I. 30 (I) or (2). 

~ o , rule 186 h'l ; i. not at all 
applicable to this ca..e. 

Then he referred to rule 338 which 
saYs that onCe a dt.odsion has beL .. 
taken by the Hous(' on a motiOn a 
substantially identical motion cannot 
be moved In the same-~sion  I 
giVe the same argument. What hap-
pened on the 12th November wa. thi •. 
When Shri Tiwary moved hi. motlOll, 
a substitute Olotion wal moved by 
another Member and that was adopt-
@d. If Shri Tiwary'. motion had 
been ftject@d by the HOUSe !baa 
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eJone would rules 186 (vi) and 338 
become applicable. 

Therefore, these two rules are not 
at all applicable to the present case. 
Coming to rule. 300) and (2) I can 
only say that I feel, because this 
motion has been adjourned it does 
not mean adjourned sine die. Rule 
1100) says that if a motion is carried 
that the debate on a private Mem-
ber's resoltuion Or Bill be adjourned 
to the next day allotted for private 
Members' business in the same or 
next se •• ion, it will have to be ballot-
ted afresh. But because Shri 
Tiwary's motion was not voted, rule 
110(1) does not apply. 

In rule 30 (2) the tenn 'sine die' is 
there. In the substitute motion that 
term ~ not used. If it is presum-
~ that it is sine die then rule 30 (2) 
.... ould bc'Come applicable. There-
fore, the motion is that the operation 
of rule 30(2) should be suspended. 

I think it is within the competence 
of this HOuse to suspend this rule and 
it will not be creating any bad pre-
cedent. I need not dwell on the point 
how the whole House, the entire 
nation, the intellectual and the com-
moner, everyone is interested in this 
tftotion, 

t~~ m~ ~  ~ 

~ im~~~  
~ 11  '!i 1ft ~ fim: f1f;ro ~ I 

III'C1IW ~  : 'I1R '4fN 'l'f.t 

~~ 'liT ~ ""'"' ~ ~, 
, , ~~ I 

Sbri D. C. Sharma: (Gurda.pur): 
lIy first submission is this. We have 
"'lSpended the rule in the past in the 
"riSe of Minigte:-s. Drputy Ministers 
and Members. We have done it in 
'he caSe of Members who have mov-
ed Resolutions. So, I do not think 
Ibe heavens are going to fall if the 

rules are suspended, in favour at 
Shri Bhagwat Jha Azad. 

Secondly, an hon. Member has said 
on the I\oor of the House that we have 
no right to revise our judgment. In 
that case, how is it that a judgment 
whcih was given on a previous day 
was again revised? I do not under-
stand why an han. Member should 
make an a"gwnent which makes him 
condemned his own words. 

The third point is that this Resolu-
tion has been not only before thia 
House but it has been before the 
whole of this country sinCe the 24th 
of September. At the same time, If 
the discussion ot the ResolutiOn could 
not be continued last time it waa 
because the mOver of the Resolution 
had gone abroad, not for sight-seein'" 
not for holiday-making but for dOinl 
some good work for the whole 
country. That Is why this Resolution 
could not be taken up that day. Shri 
Tiwary was perfectly justified h. 
saying that the further consideration 
of that Resolution could not be done 
on that day. Now that the hon. 
Member has come back-according to 
the hon. Member, Shri Kamath, he 
has come too early; he should have 
come after the session was over; un-
fortunately, he has come too early-l 
think he has every right to move thi. 
Resolution. 

Then, Sir, you had given this Reso-
lution special recognition that day. 
We were discussing the International 
situation that day and normally yo. 
do not take up Resolutionl moved by 
any private Member on that day. 
But, you gave this hon. Member sa 
much importance as you gave to the 
Foreign Minister and you allowed 
him to move his Resolution alonl 
with the motion proposed bv the 
Minister of External Affairs. So. thla 
Resolution has got a uniqUe impo,-
tanC'e, a ~ cin1 significance, a parti-
cular ,,,levance in the cont"xt of to-
day and I feel anybody who trlel to 
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argue about the rules in a pettifog-
ging manner should not be listened to 
and that we must su....:;pend the rules 
as we have done in the past. 

Sml Vldya Chamu Shukla: The 
only thing 1 would like to point out, 
because some of my points have been 
c:overed by Shri Sharma, is that all 
the rules that Shri Kamath referred 
to are relevant only in the case of 
lubstantive motions, not in the case 
of a motion of this kind which is 
.ought to be moved by Shri Tiwary 
All the rules that Smi Kamath quot-
ed. are not relevant because the 
motion betore the HOUle is not a 
aubstantive motlcm. 

'1'\' m. ;m T1I"fI (lfffiT) ~ 'IiWfT 

~ i o ~~~ ~ 

if; f\oIi't ~ i!lI' 'fT, ~ ~ JSit 
~m~~m ~m 

~ ~~ I I.rm:mg;fl:' 

{I";ffl, JIT{If ~, ~ m ~ it 
~ i ~ it n  i ~t 

~ it ~ 'I'I<f orm i!lI' tii, ~ 
mittii ~~~~i  

m1 m~ m~~~ 

~ ~ it~~~~ 

~iti ~ ~~ 

m ~i ~~,~ 

~ q'h: '!<"Ii if; f,m it; ~ 

~ 'II! ~ I q' ~ fl=" ~  ~ 

q¢ ~ q'h: tilA' if; ~ t'R ~ 
'It"" it ..m-!IITit I tt ~ 'R'!T 
~~ ~it  1 ~ 
'CIh: {If ~ ~ ~ 1  ~ ~ t 
~ ~ f<:m ~ ~ I 

Sbrl Vasudevan Nair CAmbala-
puzha): Sir, you will be pleased to re-
member that this Resolution falls in 
a special category, and that should 
be the most important consideration. 
apart from the niceties of rules, for 

deciding this Question. I whole-
heartedly support the motion for the 

IIlSpeasion of this rule. 1 may point 

o~ tt"t you have treated this Reso-
JUhon in a special catt:'gory. That 
should be corne in mind even now, 
We have motions moved by Private 
Member,,,> no-ilay-yet-na'i11eJ moli(IfiS--
for ~ 11 , the mahan of Shri Yasb-
pal Singh-Whioh are pl'oceedin, 
from session to ~ ssion  You will re. 
member that the discussion on the 
motion on the report of the Backward 
Classes Commission was ('oncluded 
only yesterday. I f,'.1 there is no 
harm in treating this Resolution. 
little differently tram an ordinary 
Private Member'a';; Resolution. I am 
really sorry· to find that Shri Kamatb 
hRs stood as a stU"mbling block in thill 
case. 

Sbri Bade (Klrargone): Sir, I quite 
agree with Shri Kamath. I have .. 110 
discussed it with him. The best way 
is to suspena t~  . .lIe, looking to 
thi'i Resolution v. nwh is very im. 
portant and about which the whole 
(."Ountry is keen, 80 that it can be 
taken up in this .. soion. I 8UPpori 
Smi Bhagwat Jha And. 

Sbri O. N. Obit roo.-

Mr. Speaker: Does he want to sa,. 
something !egal? ! .. m no'! concern-
ed with extRlneous circumfl:tnncea. 

Sbri O. N. Obit (Etawah): I wan' 
to say a word It you wlll permit me. 
Apart trom mY views on the main 
Resolution, the law appears to be 
clearly in favour of ShrI Azad and 
Smi Tiwary. On the main Resolu-
tion I may hold vie.ws not in agree-
ment with IJIgt; but, so far BO tbia 
rule 388 is concerned, it is indepen-
dent of all other rules. Rules 388 haa 
no bearing or conneclion with rule 
30 or any other rule. The only wa, 
to withhold this Resolution 10 thm 
you withdraw your consent. Once the 
consent is accorded, rull' 388 clearly 

state.:-

"Any member rna)', with the 
consent of the Speaker, move that 
any rule may be suspended in ,ita 
appli""tJon to'i1 p"'rticular motion 
before the HoUJe aDd if the 
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i5hr:I O. H. Dixit) 
motion is carried tbe rule in ques-
tion abalJ be suspended foT the 
iline being. H 

Tbi.s mea.... withholding it liee onb' 
.... ithin your power. 11 you give your 
consent, tbe motion it before the 
HOUle and the m:ljority of the House 
will decide· about it. No other rule 
eomes in the .... ay Of rule 388. This 
io the position in la ..... 

NarI Nath Pal (Rajapur): Sir. I 
would just Ike to dNw your attention 
to rule 388, .... hicb has a very parti-
cular aspect. I trust, in our eager-
neS8 to discus. a very important 
matter. we will oot be descending to 
the level of attributing motive. u 
was done earlier. 8ince the matter Is 
of th. utmost importance. I fully en-
dors. 8hri Bhagwat Jha Amd's plea 
and We should have a special debate. 
But what we are discussing now is 
"".nething very different and of great 
importance. May I point out to the 
rule referred ,by the hOIL Member 
who just preceded me. rule 388? I 
just beg your indulgence for having 
to read it. It .ay.:-

"Any membpr ... " 

Let us read it very cleorly. 

"Any member may. with the 
consent of the Speaker, move 
that any rule may be suspended 
in its application to a particular 
'motion before the House" .. 

The very imporlant thing is that 
the motion must be before the House. 
That motion does not exist today-
8hri Bhagwat .JIm Azad's Resolution, 
which ought to have been discussed 
and which was put aside because of 
• technical thing. We are only dis-
cussing the procedure and not the 
merit. of Shri Bhagwal Jha Azad·. 
ResolutiolL So. 1 beg of all Mem-
bers not to mak. a reflection on a 
man Ilk. Shri Kamath . . (Inl..,.-
",prion). 

s.- boll. II_lien: No. no. 

8hrl Nath Pal: I am very glad, I 
have the assurance of the House. I 
am very happy. 

Hr. Speaker: Let Us cone:ider ii 
coolly . 

Sbri Nath Pal: Thas u my pi..... 1 
may point out that Shri Bhagwat Jha 
And's motion u not today before the 
House. Had it been before the 
House, the suspension of this rule 
with regard to that motion would have 
been appropriate. Thia rule is to be 
luspended with regard to a motiOD-
Do we have a motion before us? D.,. 
the House have a motion before it 
today? That motion haS alre>ady bee .. 
!uspended because at an earlier deci· 
oion and. therefore, the motion to SUB-
pend this rule does not become appli-
cable here. That is my submissio .. 
and I want the House to coolly pond-
er over It. 

Shrl Japnatha Bao: Sir. Shri 
Kamath relied on rule 186(vi) and 
rule 338. Rule l86(vi) applies only to 
a case where it shall not revive a 
discussion 01 a matter which has been 
discussed in the same session. The 
word used there is "revive"; that 
means, a motion whiCh has been re-
jected and subsequently is souiht to 
be revived. is barred in the same 
.... ion under rule 186(vi). 

Rule 338 8a)"':-

itA motion shall not raise a 
question substantially identical 
with one on which the House haa 
given a decision in the same ses-
sion." 

Therefore, these two rules have nO 
"ppliC'8tion In this case. What hap-
pened on the 12th November waa 
that a motion by Shri 8hree Narayan 
Das that this Resolution be adjourned 
was carried; not that it was carried 
to the next day. Now, the motion ot 
Shri D. N. Tiwary is that under rule 
38ft, rule 30(2) be suspended. He 
...... nt. the suspension of rule 30(2). 
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Now, onl7 yesterday, my hon. 
Iriend, 8hri Kamath'. motion thai 
the discussion on the Banaraa Hind\l 
University Bill be adjourned, was 
tarried thouJlh the previous day it was 
:rejected. 

Mr. Speaker: The last point rai8ed 
may be answered first, that ii, so fIIr 
.... Shri Nath Pai'" point ill concen>ed. 

Shri Jacaaa&ba ..... : I would ~ ""'t .18 II poiDt really .... hich baa to be 
Fepli"d to. The other pointa, of 
.. ourse, need no reply. In rule S88 the 
__ rdlI ... ed are ~  particular motion 
before the HOlme". Whether a partl-
eular motiOn of Shri And ia before 
the House is the point. Th .. t mollon 
can be deemed to be before the 
House because it is not rejected, 
though it i. not Ii.<ted tor today, I 
f'Oncedc. 

Mr. Speaker: I will take it up again 
because thi. i. a point which appeals .0 mr. 
Shrl J.,.....tba Bao: That is a most 
vital point. Other point. have no 
substance. 

Hr. Speaker: I can help him in .., 
far as there is a motion of Shri 
Bhagwat Jha Azad; that Reoolution is 
there. That cannot be taken up un-
Ie .. we suspend the rule or it 10 re-
baJloted. 

Shri JapAalba Bao: I was going to 
NY the same thm.. 

Sbrl Nath Pal: You did not do that. 
The Speaker helped you. 

Mr. Speaker: He should study it 
further because I lUll myself not 
satisfied with my own explanation. 
Whether a motion whiCh is not on 
the Order Paper but which the House 
has simply di.<cussed ond the debate 
on which has been adjourned. shall be 
considered as a motion before the 
House, i. the que.tlon to which I want 
a reply. 

So, I will just ask him to study it 
and give me the reply on Monday. 
Thill may be helpfuL It does not 

matter it it is taken up on an alii· ci. day. We can take it up. That .. 
an important point. 

Shrl Nath Pal: You ar .. yet to de-
cide the point rai.<ed by me, whether 
the original motion of Shri Bhagwat 
Jha Azad is before the House, beea ..... 
the rule can ·be suapended only i • 
regard to the exillting moUon MT 
aubmlalon was that there is no moU .. 
before the Ho...... Now, you are ta 
decide whether that motion Ia alive at' 
not. I am trying to follow your point. 

Mr. Speaker: Whether that can ~ 
considered as a motion b.fore the 
House is the point that I am asking 
him to study. 

Shri llhapat Jha ""ad: He c .. 
throw light on that; but I wlll only 
say thot the suspension of the rule. 
come! only when a motion before the 
House i. adjourned. Nowhere the 
Rules of ~ u  point out when a 
Member .hould move the motion t. 
e:uspend the.-> rule. Nowhere in the 
whole of the Rules of Procedure It Ia 
said when a Memlx.'r (',In move such. 
a motion---after the debate ill adjourn-
ed, the same day, maybe. It may be 
pointed out to me that a rule debar. 
a Member from moving a motion ta 
revive the debate after suspension. 
The rule i. nb.olutely sUent. The 
rule gives me the right to move a 
motion the same day or 1Ive days, tea 
days or even a month aftef. No-
where the rule points out that. Thero-
fore the Member is absolutely withia 
hi., right to move it. 

Mr. Speaker: It i. under rule 388 
that It is beinll moved thot rulp 
30( 2) be suspended. 

8hr1 Dba"",_, lb. And: In that 
eale, it Is not a Question ot time but 
it is 8 question of your consent. If 
you withdraw your conoent, nothing 
happen.. But the mollon before the 
House i. to suspend Tule 30(2). 

Mr. S_ker: The han. Member 
would 1II'1It tell me whether tht. 
motion of Shri D. N. T1wary II under 
rule 388. 
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Shrl Jagaoaths Sao: Yes, Sir. 

Shrl Radhelal Vyas (Ujjain): May 
I make a submission? If rule 388 
does not apply here because a motion 
is not before the Housel it means 
that there is no rule for suspension 
of a rule with regard to a motion 
which is not before the House and. 
therefore, it is covered by rule 389. 
Under that Rule, you can take action. 

Mr. Speaker: There i. a specific 
Rule ... 

n~ ~ ~~, 

itft ~ .n 'Iilf ~, .n fu<:mIm ~, 
~mi ~ I ttit~ i om 

~~ i t~ 1 ~ ~ 

1fT flrIIlf 30 ~ ~ ~ ~ ~ 

asw ~~  '1'11: ~ ~ 

If(r ~ f.I; :ffl ~ if ~ ~ <IT iro 
Wlmr ~ ~ ~ m  'f{f ~ I 1f m~ 
~ mi ~ ~~ i ttit 

m~m~~1  flI;: 

This would be considered as part-
heard and would be continued next 
time. 

~ \r;rt m .... ~ ~ 'FT 
m 'TIff flI; w '1ft ~ flI;lrr orrit <IT 
iro :ffl tffif 'FT ~ flI; ~ ;me i 
ft<m .mm J9 '!lit ~ ~ I 

11ft ~ m  t~i i 

irft ~ ~ lff ..-')f'll'¢ I tt it :ffl f;:or 
1ft ~ 'If'i flfi'llT IIfTfiI; ~ ~ i t  

~ ~, Wfif. $fT1l itltrt ..... 

~ ~~ : $fT1lit ~ lIfT fiI; 

~ ~ ;;rrtt ~ ..... 

11ft 'I"! ~ : ~ ~, ~ 1ft 
~1 1 i ~t i ~ii ~ 

iM1: ~ 'RTlIT ~  I '1'11: f'flllf 30 

"TI!. ~ ~ <IT W'I'T ~ ~ ~ 
Iff .. , 

~ "l'1'(1f :ffl fGil' mit <IT 
~ wiTt if lIfT .n $fT1l 'f;nH ~ 

~n o  i m i ~ I 

Ilil' 111!. ~  ~it~ ~ ... 

~ ~ '(1f o)'f; ~, :ffl ~ 

m , ~ i i ~i t~  ... 

"'; If!! ~ 'ItT,:ffl ~ ~ 
~ IflI1 I 

~~ 1 i i ~~  

'I'lIT f'f; :ffl q1Rf " fom 'lI'rit <IT ~  ~ 

~1 1 

,,) ~ ~ itm i~ ~ 
~ ~ ~ it I ~ "fT 
~  

Mr. Speaker: This i. held over. I 
will hear the Law Minister again OD 
Monday and then give my decision. 

Shri Vidya Cbaran Shukla: We have 
to decide what is the meaning of • 
motion being before the House. nu.. 
is the main thing. Is it that the 
motion has to be on the Order Paper 
or is it 80 when the motion is part ... 
heard? The HOUSe is seized of th" 
motion. It has been partly discussed. 
The Prime Minister had said that hit 
would reply to it later. 

Mr. Speaker: That does not mak. 
any difference, whether the Primlt 
Minister says or I say_ 

Shrl Vldya Charan Shukla: Th" 
main point is that the House is seized 
of the motion. It can ,be deemed to 
be before the House. 

Mr. Speaker: That I will hear oa 
Monday. (Interruption). 

11ft ~~ ~ 'f;llRI m't ~ 

~i , ~  

~ 1Ii!'(1f : it ;;it fG'f $m:rr 
~i  I .rt _ "IT'iit q ~ '1'11: ~ 
~ a f'f; it ~i  nm a)1i.wrr 
;;it ~ if i'TT I (Interruption. 
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Order, order. We will now take up 
the next item. 

Shrl S. M. Banerjee: I have already 
,iven you a Resolution. Will you 
give your ruling on that? The argu-
ment i." thot since there is no motion 
before the House, so it cannot be sus-
pended. Taking advantage of it-I 
wanted to fil! up the vacuum-I gave 
yoU thl' Resolution .... (lnteM"u)!tioft). 

Mr. Speaker: How can that be done! 
We now take up the other busine ••. 

8hrl M. L. Dwlvedl (Hami'llur): 
I want to move my motion. 

Shrl Bhapat Jha Azad: There ia a 
motion on the Order Paper; that 
ought to be allowed to ,be moved. We 
had asked the conoent for moving the 
motion to SU5pend rule 30. There is 
.. motion to suspend rule 30(2). That 
.hould be allowed to be moved. 

Shrl M. L. Dwtvedl: I want to 
move this motion .  .  . 

Mr. S_ker: That can only be 
moved if the first one I. carried. Un-
less the first one to carried, how can 
the second one come in? 

Shrl Bbapa! Jha Au.: There ia 
no question of first one being carried. 
Some of the Members hold that it I. 
by the suapension of rule 30(2) only 
thal it serves the purpose. That only 
comes when Mr. Tiwary doe. not 
move the original motion. But a 
Member who has given the motion 
wants to move that. You allow this 
motion to be moved. Let that be 
moved. 

Mr. ~  Which 1111. doe. he 
want to move? 

Sbrl Barl VilIbDa Kamatb: Once it 
is adjourned sine die, it is not bdore 
the House. 

Mr. Speaker: Which one does he 
.... ant to move? 

Sbrl M. L. Dwtvedl: I want '" 
Jnove this motion. 

Shrl Bbapat Jha Asad: It ,s in the 
ord,. Paper. 

Mr. Speaker: Which one? This COa-
fusion s~ou d be avoided. Let me 
undersland It 

Sbrl M. L. Dwlveoll: Item 15 01 the 
Order Paper: 

"That rule 30(2) 01 the Rules oJ 
Procedure and Conduct of Busi. 
ness in Lok Sabha be suspended 
in it. application to the Resolution 
regarding India quitting the Com-
monwealth moved by Shri 
Bhagwat Jha Azad on the 24th 
September, 1965, further d .. bate 
on which was adjourned on the 
12th November, 1965." 

want to move this motion. 

Mr. Speaker: What did Mr. TiWRI7 
do? 

SJari M. L. Dwlyedl: He said rule 
30. He moved something dll!erent. 
I want to move the motion which II 
on the Order Paper. 

~ ~ : ~ ~, fur 
t 1 ~  I'J1IT I 

It to held over till Monday. W. n_ 
take up the other buslne.s. Shrl 
Kri.hna Deo Trlpathi-:he I. abient 
Then, Shri Raghunath Singh. . 

15.1'/ larS. 

RESOLUTION RE. MODERNISA-
TION OF INDIAN NAVY 

Shrl aa,huDath SIUb (Varanasi): 
Mr. Speaker, Sir, I beg to move: 

"This ous~ Is ot opinion that 
immediate steps be tak.:on to deve-
lop and modern is. Indian Navy 
in order to make it etlective." 

~ ~~ it~ 

~ ~~~ 

fit; ~ ~ ~ ..;r 1 ~  

~~ m ~i  


